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Heard Hr. JJ Yajnik end Mr.R.. yin, learned 

advocates for the applicant and respondents respectively. 

The impugned order at Annexure A-5 does not disclose 
- 	 - 

any cause. The impugned/purports to be merely for a 
I" 

change in place of duties of the petitioner end does 

not 	fect pay end condition of service. The petitioner 

is free to ap:roe.ch the Tribunal as and when he has a 

cause on respondents taking any, action ffecting pay 

and condition service. With this observation the petition 

is dismissed. 

(P H Trivedi) 
Vice Chairman 

(P.M Johi) 
Judicial Mabber 
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